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This application was filed sing an order sebting aside. 

a charge memo dated 20.12,95 which was served on the applicant.. The 

eacts of the case are that the applicant who was uorkin9 in the S.E. 

Rly. retired from service w.a,f. 31,12.95 and just about 10 days 

before his retirement a charge memo dated 20.12.95 was served on him 
O. 

for certain alleqed misconducti. The applicant is seeking quashing 

of the charge memo, 

2, 	 When the case came up for admission hearing we heard both 

the counsel. The ld. counsel for the applicant submitted that the 

ppl1cant hbuld be satisfied If the proceedins initiated against the 

applicant are brought to a conclusion in a time bound manner • The 

id. counsel for the respondents surnitted that the enquiry into the 

char'es against the applicant is nearing completion. 

3. . 	In view of the foregoing suomissions we dispose of the 

application at the stage of admission itself finally with a direction 

to the respondents to bring the proceedins initiated against the 


